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Central Administrative Tribunal
Principal Bench: New Delhi

O.A. No.713/2000

New Delhi this the 23rd day of March, 2001

Hon'ble Mr. V.K. Majotra, Member (A)
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1. Kesho Ram
S/o Shri Hori Lai

2. Ved Prakash
S/o Hori Lai

3. S amay S ingh
s/o Shri Rattan Lai

4. Journail Singh
S/o Shri Ram Karan

5. Roshan Lai
s/o Mallu Ram

6. Journail Singh
s/o Shri Bachna Ram

7. Om Prakash

s/o Shri Shankar Ram

8. Jagu Ram
s/o Shri Mansa Ram

9. Joginder Singh
s/o Shri Basawa

10. Jeet Ram
s/o Rama

11. Sarwan Kumar
S/o Shri Sadhu Ram

12. Satpal
s/o Mar at a Ram

13. Hans Ral
S/o Ramdiya

14. Chattar Pal
s/o Puranchand

15. Des Raj
s/o Shri Sakru Ram

16. Rajkumar
s/o Shri Matu Ram

17. Cheetar
S/e Keshro Ram

18. Mahinder

S/o Jeeta Ram
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19. Joti Ram
S/o Shrl Sadhu Ram

20. Ramchander

S/o Manglu Ram

21. Aman Kumar
S/o Sarupa Ram

22. Satpal
s/o Mankora

23. Jagmaal
S/o Karerana

24. Phoolchand
S/o Kurdiya

25. Rulda Ram
s/o Santuram

26. Rajkumar
S/o Sunderlal

27. Barkiya Ram
s/o Suda Ram

28. Ruldaram

S/o Mankora Ram

29. Balakram
S/o Anturam

30. Rangiram
S/o Sadhu Ram

31. Om Prakash
s/o Budhram

32. Shivram
s/o Sawan Ram

33. Ramlal
s/o Baishakhi Ram

34. Nakli

S/o Budhram

35. Amar Singh
S/o Santu

36. Jagdish
S/o Pur an Singh

37. Balbir Singh
S/o Pur an Chand
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38. Aimer , , "
S/o BudhSingh

39. Rameshcharvi
S/o Hukma Ram

40. Gurdayal
S/o Hukma Ram

41. Sukhbir
s/o Sadhuram

42. Soraa
s/o Bangiram

43. Pala
S/o Santu

44. Prem

s/o Bangiram

45. Syoram
s/o Butlaram

46. Prem
S/o Bishna Ram

47• T andiram
s/o Mehar Chand

48. Harichand
s/o Ghasiram

49. Cm Prakash
s/o Marochand

50. Gurnam Singh
s/o Tulsiram

51. Maksood
s/o Shanwaj

52. Ramji Lai
s/o Sh.Baishakhi Ram

53. Gurmel
s/o Sondhi Ram

(No'ire, "plesent)

Versus

1^ Union of India#
C/o General Manager#
Northern Railway#
Baroda Housep New Delhi.

2. Divisional Railway Manager,
DRM Office# Anibala Cantt.
Haryana.

(By Advocate: Shri R.P. Aggarwal)

/

__Applicants

- Respondents
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DRHFR fOral)

Non« present, on behalf of the app ! i

rffoceed to dispose of the OA in the absence oi the
heir counsel interms or pi .-_-.vi i onoapp i 1 car ana i-fie i

c o n t a i n e ci i n R u 1 e -1 5 o t i-
t. i-. ft c A T •' P r o c e d u re) R u 1 e- s ; 1 9 'i ' =

/

"he applicants, 53 in number, have assai seo

if order dated 15.11.98 of the Northernnon- i mp i ernen cat i on or

HO office, Baroda House, New Dei hi uy me

Accordina to them, they are aggnevea cy i.-sie

R a 1 \ 'A' a y s

respondents

fact that their names have not been placed in the i ive

casual labour register (for short "LCLR") of the Northern

Railways. According to the applicants, they have ceen

working as casual labour Khalasi in the Northern Railways

''quite a few of them have worked in ths tngineei mg wcr !r

nepartment of Northern Rai 1 way , Am.ba 1 a Can11. anu >-■ hi l.i ie
remaining are working under Delhi Division. "hey have

sought entry of their names in the LCLR and direction toJb— ^
the respondents for appointment any work n Class-"

nreferfti'ice i..o Ppftg'rilv rt)c;r'u"ted perfiions or jun 'u! o,

In Respondents' counter, the instructior;s on

maintenance of LCLR require such registers tc ce

maintained for open line casual labour unic-w'se af -u i i-a

t hi e 0 r o j e c t c a s u a 1 1 a b o u r a s ci i v i s i o n - w i s e . S u c h
registers are updated every year. ReTerriPig tu
instructions dated 9.10.88 and 15. 11 .88, an exercise was

made and names of eligible persons entered i n the i_w. i_K wno
HgH represented to the Railvvay.s up to .3 i .3.37. ac-.. rs uUig

t.n the respondents, the a.pp i ica.nts na.ve not- y i vftn o.i iy

details regarding the time of their engagement and aiso

the office under which they were engaged as casual larioun.
-i lia.

As such, their names do not "f-t-.nd mention in the

"^hey nave also denied applicabil ity of letter caceo
15. 11 .98. The respondents have taken -s.xcept i cn 0:1 'the
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jijrisd1ct.ion of the Principal Bench as well . i h^
also contended that the OA is barred by i imi tati on^tlnoe

y'tfiction 21 of the AT Act. 1 935 as the cause ot ocl. n.. i :

any, would have arisen when the applicants viei's

di sengaged.

u, I have heard Shri P.P. Aggarwai , learne::;

counsel oi^ respondents and perused the material on record.

5, Shri Aggarwal stated that the applicants i iav-

not moved any P,T. in terms of Section-25 of ti'.e AT Arc

which is a pre-requisite for dealing with the matte"' oy a

Bench which has no jurisdiction over the matter, we

stated that tiie applicants have given their addrecc at

Ambaia Cantt and have filed the application ir tne

Principal Bench instead of Chandigarh Bench. Rule-f of

CAT (Procedure) Rules, 1987 reads as follows:-

"Place of Filing Application- ( i ) An
application shall ordinarily be filed hy
an applicant with the Registrar of tiie
B e n c h w i t h i n w h o s e j u r i s d i c t i o n -
(i) the applicant is posted for the time
being, or
(ii) the cause of action, wholly or t-
p a r t i h a s a r i s e n:
Provided that with the leave of the
Chairman the application may be filed wit-t
the Registrar or the Principal Bench and
subject to the orders under Section 25.
such application shall be heard o.w::
disposed of by the Bench vjhich A;;-,?
j u r i s d i c t i o .n over t h e m a 11 e r"".

e. As the applicants are resident of Amibala and

they have not moved any application under 3ection-25 to

obtain ^eave of the Hon'ble Chairman for filing L.!",e

with the Frincipal Bench, this court certainly hao no

jurisdiction over the matter. Agreeing with Shri Agg.orwa'

and withoLit going into the merit of the case, the C 5 i o

dismissed accordingly. No costs.

a  im

(V.K. Majotra)

Member (A)


